


Compliance Report on behalf of CPCB in compliance to Hon’ble NGT Orders 

dated 08
th

 February, 2021 in the matter of O.A. No. 985/2019 with 986/2019 

 
 

 

 
Hon’ble NGT in the above mentioned order dated 08

th
 February, 2021 (Annexure I) directed 

that: 

 

"The report discussed above, only relates to scientific disposal of chromium dumps at 

three locations. Nothing is mentioned about the second issue of continued pollution by 

tanneries as well as discharge of untreated sewage into the irrigation canals and drains at 

and around Jajmau. Requisite remedial action may now be taken expeditiously and a report 

furnished alongwith the further action taken report on remediation of dump sites with 

compliance status as on 30.06.2021, by 15.07.2021" 

 

Common Effluent Treatment Plant (CETP), Jajmau and Common Chrome Recovery Plant 

(CCRP), Jajmau were inspected by the teams of officials from CPCB on 30.06.2021 and 

17.06.2021 respectively for compliance verification. The detailed inspection reports of the 

same are placed as Annexure II and Annexure III respectively. The following observations 

were made by the inspection teams: 

CETP, Jajmau 

 
i. CETP was found operational during inspection and operating at a utilized capacity of 

39.21 MLD. 

ii. The CETP was operating without valid consent. 

iii. Flow meters installed at inlet of tannery channel, outlet of CETP and TEPH were 

found defunct. 

iv. Raw tannery effluent received at the tannery channel inlet was not meeting the 

standards for CETP prescribed by UPPCB for TSS (7701 mg/l against norms of 600 

mg/l) and total Chromium (132 mg/l against 10 mg/l). 

v. Total Chromium-3.6 mg/l has been detected in domestic sewage inlet at CETP which 

indicated that illegal operations were being carried out in Jajmau, Kanpur and chrome 
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bearing effluent and sludge was being discharged into the domestic drains by tannery 

units at Jajmau, Kanpur. 

vi. CETP inlet (tannery effluent + domestic sewage) was not meeting the standards 

prescribed by UPPCB for TSS (1005 mg/l against norms of 600 mg/l) and total 

Chromium (16.8 mg/l against 4 mg/l). 

vii. Treated effluent at outlet of CETP was found non-complying w.r.t. treated effluent 

discharge standards notified by MoEF&CC vide notification dated 01/01/2016 under 

E (P) Act, 1986 and the Rules framed under for BOD (194 mg/l against norm of 30 

mg/l), COD (431 mg/l against norm of 250 mg/l), TSS (146 mg/l against norm of 

100 mg/l), chloride (1990 mg/l against norm of 1000 mg/l) and sulphide (182 mg/l 

against norm of 2.0 mg/l) and Total Chromium (8.4 mg/l against norm of 2.0 mg/ 

l). 

viii. After mixing of treated effluent of CETP with treated effluent of all three STPs (05 

MLD, 130 MLD and 43 MLD), Fixed Dissolved Solids (FDS) were meeting CETP 

discharge standards notified by MoEF&CC vide notification dated 01/01/2016 under 

E (P) Act, 1986 (FDS-1602 mg/l against 2100 mg/l). 

 

CCRP, Jajmau 
 

i. The CCRP is operated by Kanpur Nagar Nigam. The exhausted chrome tanned liquor 

collected from various tanneries is transported through tankers to the CCRP and 

regenerated chrome is to be sold to tanneries for reuse. 

ii. CCRP was operational during inspection. 

iii. It was informed that the chrome recovery system is operated intermittently depending 

on the receipt of chrome liquor from the tannery units and sufficient quantity of 

chrome liquor is ensured before running. 

iv. Only 117 tanneries are member of CCRP 

v. Analysis report indicated pH-3.74, Chromium (VI)- BDL and Total Chromium-1680 

mg/l in raw effluent (CCRP inlet/Equalization tank) and pH-7.86, Chromium (VI)- 

BDL and Total Chromium-0.32 mg/l in treated effluent (CCRP outlet). 

vi. Only 1.5-7.5 MLD exhausted chrome liquor was collected from member tannery units 

during June 1-15, 2021 (as per logbook) indicates that member units are not giving 

liquor to CCRP for chrome recovery. The domestic sewage inlet channel was also 

receiving significant amount of Chromium therefore there is a possibility of discharge 

of chrome liquor/effluent into drains/river Ganga. 

vii. The treated effluent, after chrome recovery, was sent to Inlet of raw tannery effluent 

channel of 36 MLD CETP, Jajmau, Kanpur. 

viii. Flowmeter/v-notch has not been installed at inlet/outlet of the CCRP to measure the 

untreated/treated volume of effluent. 

ix. Poor record keeping was observed during inspection. Logbook for treatment of 

chrome liquor was not maintained. 

x. CCRP was not having a valid consent from UPPCB under Water (Prevention and 

Control of Pollution) Act, 1974. Record of authorization for disposal of hazardous 

sludge was also not provided during inspection. 
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Thus, in view of the non-compliance observed of CETP, Jajmau and its member tannery 

units, directions under Section 18 (1) (b) of Water Act, 1974 dated 23
rd

 July, 2021 were 

issued to Uttar Pradesh Pollution Control Board by CPCB to take appropriate action against 

the CETP, Jajmau and its member units and CCRP, Jajmau which may include closure 

or levying Environmental Compensation as deemed fit following appropriate procedure. The 

detailed directions are placed as Annexure IV. 

Now this compliance report is submitted to Hon’ble NGT for consideration. 
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Item Nos. 02&03 Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 985/2019 

(With reports of Oversight Committee dated 23.12.2020 
& State PCB dated 29.01.2021) 

In Re : Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh 

With 

Original Application No. 986/2019  

In Re : Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi,  
Kanpur Nagar, Uttar Pradesh 

Date of hearing: 08.02.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
 HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
 HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Ms. Katyayni, Adv. (Amicus Curiae) 

Respondent(s): Mr. Amit Tiwari, Adv. for State of UP 

Mr. Raj Kumar, Adv. for CPCB 
Mr. Pradeep Misra, Adv. for UP PCB 
Mr. I. K. Kapila, Adv. for UP Jal Nigam 

ORDER 

1. This order is in continuation of order dated 16.07.2020. This matter

involves two issues. First issue relates to scientific disposal of Chromium 

dumps at Rania, Kanpur Dehat and Rakhi Mandi, Kanpur Nagar which 

have been in existence since 1976 and have inter-alia resulted in 

contamination of ground water adversely affecting the health and 

depriving the inhabitants of access to drinking water. Second issue relates 

to continuing water pollution by tanneries discharging untreated 

industrial effluents, containing toxic Chromium into the irrigation canal 

through inadequately functioning CETP at Jajmau, UP. 

Annexure I
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2. The status of compliance was reviewed on 15.11.2019 with reference

to the report of the CPCB dated 30.10.2019 and earlier proceedings before 

this Tribunal. It was observed: 

“11.  It is undisputed that Chromium dumps containing toxic 
hexavalent Chromium (as mentioned in the report of the CPCB 
quoted above) has been in existence since 1976 and requisite 
steps have not been taken so far to dispose of the same as per 
mandate of law. Chromium is considered to be an 
environmentally hazardous element and classified as class-A 
human carcinogen.1 Hexavalent Chromium Cr (VI) is toxic and 
the World Health Organization (WHO) has classified it as 
carcinogenic and can cause stomach ulcers and cancers and 
severe damage to kidneys and liver.2 The industries 
responsible for generating the said dumps were closed in the 
year 2005. The SPCB has assessed liability of environmental 
compensation of Rs. 280.01 crore only on 24.10.2019. There is 
no explanation why no such step was taken against the said 
industries earlier. We may note that this Tribunal has been 
issuing directions for shifting of the Chromium dumps but the 
State of UP has failed to do so. The direction of this Tribunal 
has already been quoted above from the order dated 
22.08.2019 (para 24). Such directions were also issued earlier 
vide order dated 13.07.2017. 

12. From the above, it is clear that there is failure on the part
of State of UP and its authorities in disposal of the
Chromium dumps which is hazardous to the public
health and the environment and the proposal now
mentioned in the report of the Chief Secretary, UP is for
in-situ remediation though earlier stand of the State of
UP was to shift the Chromium waste to the Treatment
Storage and Disposal Facility (TSDF) for hazardous
waste as per Hazardous Waste Management Rules, 2016.
The fact remains that the problem has not been tackled for the
last 43 years and it has resulted in contamination of ground
water affecting the health and life of the inhabitants and fauna.
Compensation has been assessed only in the year 2019
without it being clear whether there is a chance of actual
recovery of the same. There is no explanation for earlier inaction
by the State of UP and the UPPCB.

13. For this failure, under the Public Trust Doctrine, the State is
liable to deposit the said assessed amount in an ESCROW
account for restoration of environment and the public health in
the area. Such deposit may be made within one-month from
today. The amount may be spent after preparation of an action
plan by the District Magistrates and the SPCB with the approval
of the CPCB. The ESCROW account will be operated by the

1 http://www.isca.in/rjcs/Archives/v7/i7/7.%20ISCA-RJCS-2017-024.pdf
2

https://www.who.int/water_sanitation_health/waterquality/guidelines/chemicals/chromi
um.pd
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concerned District Magistrate in terms of action plan. The State 
will be at liberty to recover the amount from the erring 
industries and/or from the erring officers who failed to take 
necessary action. 

For measures to be adopted to utilize the amount, it will require 
a credible study of the health issues in the area. This may be 
done by an Expert Committee comprising representatives from 
(1) S.N. Medical College, Kanpur, (2) PGI Lucknow, (3) RML
Lucknow and (4) a nominee of Secretary, Health, Ministry of
Health, Govt. of India. The nodal agency will be the Principal
Secretary, Medical & Health, UP.

14. With regard to supply of potable water in the affected areas,
such supply should take care of not only drinking purposes but
also other purposes. It is well known that adverse effect on
health is not only by drinking contaminated water but also on
account of bathing or cooking and also on account of it being
part of the food chain. It is necessary to put the concerned
inhabitants in the area to notice of adverse consequences of use
of contaminated water and placing the data of contents of
water quality on website of the State. The affected area should
also be delineated and put in public domain.

15. PWS must be established as is said to have already been
directed by the State expeditiously positively from 01.03.2020.
Since in Rakhi Mandi pipe carrying potable water is already
available, such supply may be made operational positively by
15.01.2020 i.e. within two months, which is the timeline
proposed by the State itself in its affidavit.

16. With regard to illegal permission granted by the Principal
Secretary, Urban Development on 08.08.2019 for release of
large quantity untreated sewage directly into river Ganga on
the ground of cleaning trunk sewer, the explanation furnished
cannot be accepted as no assessment of pollution load and its
constituents was made. It was not considered that the
sewage/effluents had highly toxic Chromium content. Its
impact on recipient water of river Ganga and the downstream
inhabitants who will use such water was not considered. The
action taken cannot by any standards be considered to be a
responsible action of a welfare State and shows total apathy
for the environment and the health of the inhabitants and the
rule of law.
Moreover, it is only after the order of this Tribunal that a
decision has been taken to close operation of 122 tanneries
which were discharging untreated industrial effluents with
hazardous contaminants in irrigation channel through CETP
and thereafter directly in the River Ganga as CETP did not have
the requisite capacity. This action has been taken only on
01.10.2019. Tannery industries in India are contributing high
Chromium contamination to the environment. These industries
of India alone are reported to contribute about 2000-3000
tonnes of Chromium contamination to the environment in which

6



4 

Chromium concentration ranges from 2000- 5000 mg/L in the 
aqueous effluent.3

17. The stand of the State of UP shows that it is being understood
in certain quarters that during monsoon any pollution load,
including sewage or any other polluting effluents can be
discharged in the water bodies/rivers which is clearly against
the mandate of Section 25 of the Water (Prevention and Control
of Pollution) Act, 1974. The CPCB may need to issue an
appropriate direction to ensure that such illegality does not take
place anywhere in the country.

18. The State of UP has to be held liable to pay compensation to the
extent of Rs. 10 Crores for violation of law affecting the
environment and public health for illegally permitting discharge
of sewage and other effluent containing toxic Chromium directly
into river Ganga. The quantum of compensation is being fixed
having regard to the magnitude and nature of pollutant. The
report of the Chief Secretary in para 12 clearly accepts that the
effluents of 122 operational tanneries now closed from
01.10.2019 was part of the discharge on account of stoppage
of flow of effluents in CETP. Further in para 13 it is stated that
UP Jal Nigam was allowed to discharge effluents into river
Ganga pending cleaning of trunk sewer and non-functioning of
STP. Annexure 9 to the affidavit which is a report of the
Principal Secretary, Urban Development mentions that the
trunk sewer of dia. of 2100x2300mm was required to be
cleaned which had capacity to carry 100 MLD sewage to cluster
of STP of 205 MLD capacity. Main sewer line was damaged by
tanneries mixing industrial waste into domestic waste which
increased load for treatment on STP. This led to mixing of
Chromium in sewage water rendering sludge unusable and
harmful for the agricultural fields. Liability of any authority
undertaking hazardous activity having potential for injury to
environment and public health is well known.4 Principles for
determining quantum are well settled.5 Compensation has to be
approximate to the cost of restoration and where exact data is
not available, broad approximation having regard to attending
circumstances is permissible. We have fixed the quantum in the
light of these well-known principles.

Even if adequate dilution was available, the pollution load that
too loaded with toxic Chromium is undoubtedly bound to affect
the water quality at one or other place and has potential to
endanger the health and lives of people. The Principal

3  Dhal B., Thatoi H.N., Das N. and Pandey B.D. (2013). Chemical and microbial remediation 
of hexavalent chromium from contaminated soil and mining/metallurgical solid waste: A 
review. Journal of Hazardous Materials, 250, 272-291 

4  M.C. Mehta vs. Union of India 1987 (1) SCC 395 
5  Sterlite Industries (India) Ltd. v. Union of India (2013) 4 SCC 575 : ¶ 47, T.N. Godavarman 

Thirumulpad v. UOI & Ors. (2006) 1 SCC 1 : ¶ 1, Indian Council for Enviro-Legal Action & 
Ors. v. Union of India & Ors. (1996) 3 SCC 212 : ¶ 67, Vellore Citizens Welfare Forum v. 
UOI , (1996) 5 SCC 647 : ¶ 11 to 13, M.C. Mehta v. Kamal Nath (1997) 1 SCC 388 : ¶ 10 , 
Public Trust Doctrine, ¶ 24, M.C. Mehta v. UOI & Ors., W.P (C) No. 13029/1985 order 
dated 24.10.2017, MCD v. Uphaar Tragedy Victims Association (2011) 14 SCC 481 : ¶ 99, 
100, Vadodra Municipal Corporation v. Purshottam v. Murjani & Ors. (2014) 16 SCC 14 : ¶ 
17 and M. C. Mehta & Anr. v. Union of India (1987) 1 SCC 395 : ¶ 32. 
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Secretary, Urban Development had no legal jurisdiction to 
permit such illegality in violation of Section 25 of the Water 
(Prevention and Control of Pollution) Act, 1974. 

The UPPCB, unfortunately, has not taken any action against 
such illegality and against polluting 122 tanneries for a long 
time for which the UPPCB has to be held liable to pay 
compensation of Rs. 1 Crore. 

The UP Jal Nigam is also liable for such neglect as it released 
untreated large quantity of sewage containing toxic Chromium 
in river Ganga. UP Jal Nigam is held liable for environment 
compensation of Rs. 1 Crore. The said amounts may be 
deposited with the CPCB within one month from today which 
may be overseen by the Chief Secretary, UP. The State of UP 
will be at liberty to recover the amount from the erring officers, 
apart from taking appropriate disciplinary or other 
departmental action in accordance with law. 

19. We may now sum up our directions as follows:

i. The State of UP is held liable for failing to take any
action for shifting of Chromium dumps at Rania and
Rakhi Mandi which resulted in damage to the
environment and the public health for the period from
1976 till date. The amount of compensation in this
regard is held to be the amount assessed by the UPPCB
to be recovered from the erring industries. Till such
recovery, the State itself must pay the amount by way
of transfer to an ESCROW account. The amount is to be
utilized for restoration of the environment and the
public health in the area in the manner mentioned
earlier. The State of UP is at liberty to recover the
amount from the erring industries or erring officers as
already mentioned in para 13 above.

ii. The State of UP must take further steps for disposal of
the hazardous Chromium dumps as per directions of
this Tribunal dated 22.08.2019 quoted above, failing
which it will be liable to pay compensation as
mentioned in the said order.

iii. State of UP is held liable to pay environmental
compensation of Rs. 10 crores for damage to the
environment for permitting discharge of untreated
sewage containing toxic Chromium into river Ganga
directly vide its order dated 08.08.2019. The State of
UP is at liberty to recover the amount from the erring
officers apart from taking action against the persons
responsible in the manner as already mentioned in
para 18 above. The UPPCB is held liable to pay sum of
Rs. 1 crore for ignoring illegal discharge of sewage and
other effluent containing toxic Chromium directly into
river Ganga and taking action after a long time inspite
of earlier proceedings before this Tribunal. UP Jal
Nigam is held liable to pay sum of Rs. 1 crore for
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releasing untreated large quantity sewage containing 
toxic Chromium in river Ganga. These amounts may be 
deposited with the CPCB within one month which may 
be overseen by the Chief Secretary, UP. UPPCB is at 
liberty to recover the amount from the erring industries. 

iv. The State of UP may take steps for supply of potable
water to the inhabitants of the area and other steps as
already mentioned in paras 13 to 15 above.

v. The Expert Committee in terms of para 13 above may
conduct the health survey within three months.

vi. CPCB may issue appropriate directions to ensure that
no authority allows discharge of polluted sewage or
polluted effluents directly into a water channel or
stream in violation of law even in monsoon and also the
standards for faecal coliform are duly maintained.

20. Compliance report of the above directions may be filed by the
Chief Secretary, UP before the next date by e-mail at judicial-
ngt@gov.in.”

3. The matter was last considered on 16.07.2020 in the light of the

reports of the Chief Secretary, UP dated 04.02.2020 and 11.06.2020 and 

report of CPCB dated 14.07.2020 which were dealt with as follows:- 

“1to3………...xxx…………………….xxx……………………………….xxx 

4. The report of the Chief Secretary, U.P is that an action plan has
been prepared for restoration of the environment and certain steps
have been taken for supply of water to the inhabitants.  Further report
dated 11.06.2020 is that the matter of remediation is at the tender
stage.  The report of the CPCB is of a general nature.

5. The fact remains that the chromium dump containing
toxic chemicals has not been shifted to the TSDF as required
under the law for which failure of the State of U.P is
continuing inspite of repeated directions showing lack of
sensitiveness on the part of the concerned officers. Hazard to
public health and environment continues. The process of
remediation can only start only after shifting of the waste to
operational TSDF.

6. Having regard to the seriousness of the consequences for
continued delay on one pretext or other, we direct the Chief
Secretary, U.P to ensure prompt action on priority basis in a
time bound manner which may be personally monitored by the
Chief Secretary, U.P.  The Committee constituted by this
Tribunal headed by Justice S.V.S. Rathore, former Judge of the
Allahabad High Court may also oversee the compliance of this
direction and give its independent report by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support
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PDF and not in the form of Image PDF. It is made clear that the 
Tribunal may have no other option except to take coercive measure for 
any further default by the State of U.P. Compliance status as on 
31.10.2020 may be reported to this Tribunal before the next date by 
e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF.”

4. Accordingly, further reports have been filed by the Oversight

Committee dated 11.09.2020 and 23.12.2020 and by the State of UP on 

29.01.2021. It will be suffice to refer to the latest report of the Oversight 

Committee dated 23.12.2020 giving the compliance status and making 

recommendations as follows:- 

“Summary of the compliance status 

S. 
No. 

Directions issued by 
Hon’ble NGT 

Concerned 
Department 

Compliance status 

1. Status of lifting and 
remediation of 
Chromium dump at 
Rania, Kanpur Dehat by 
the TSDF operators 

UPSIDA Non-complied 

The lifting of Chromium dump has 
not started yet. Letters have been 
sent to NEERI, IIT Kanpur, IIT 
Roorkee, IIT BHU, and IIT Delhi to 
provide consultancy regarding 
tender conditions and estimations 
and decision will be taken once 
the proposals are received by the 
said institutes. 

2. Status of ETPs/CETPs 
installation to prevent 

untreated discharge of 
industrial effluents in 
river Ganga and its 

tributary  

UPJal Nigam Partially complied 

A 20 MLD CETP is being constructed 
in Jajmau. The tender processing is 
done and around 10 percent work is 
completed, and rest is under process. 
The construction of CETP will be 
completed by 31st December, 2021. 

3. Status of health survey 
by the Health 
Department  

Health 
Department 

Partially complied

Health Department has summited a 
detailed survey report undertaken in 
Rania and Rakhi Mandi areas. 
While, no details are provided in case 
of Jajmau area. Health Survey must 
be conducted at least twice a month. 

4. Steps taken for the 
supply of potable water 
to the residents of the 

affected area. 

UP Jal Nigam Complied

Safe water is being provided to all the 
four hamlets viz.  Chauhanpurva, 
Palpurva, Yadavpurva and 
Prasiddhipura of the village 
Khanchandpur, Rania. 

5. Status of recovery of 
EC: UP Jal Nigam is 

held liable to pay a sum 
of Rs. 1 Crore for 

UP Jal Nigam Non-complied

UP Jal Nigam has filed a Civil appeal 
on 07.08.2020 before the Hon’ble 
Supreme Court against the said order 
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releasing untreated 
large quantity sewage 
containing toxic 

chromium in river 
Ganga 

of the Hon’ble Tribunal and is waiting 
for the decision of the Hon’ble 
Supreme Court which is listed on 
06.01.2021.  However, till date no 
order has been passed in favour of UP 
Jal Nigam.  

6. Status of recovery of 
EC: The UPPCB is held 
liable to pay sum of Rs. 

1 Crore for ignoring 
illegal discharge of 
sewage and other 

effluent containing toxic 
Chromium directly into 
river Ganga and taking 

action after a long time 
inspite of earlier 
proceedings before this 

Tribunal. 

The State of UP has to 

pay compensation to the 
extent of Rs. 10 Crores 
for violation of law 

affecting the 
environment and public 
health for illegally 

permitting discharge of 
sewage and other 
effluent containing toxic 

Chromium directly into 
river Ganga. 

UPPCB Non-complied 

Till date no EC has been paid by 
UPPCB 

7. Status of recovery of EC 
on erring industries  

UPPCB Partially Complied

A show-cause notice has been issued 
for the recovery of EC of Rs. 280.01 
Crore imposed on 6 erring industries. 
Out of 280.01 Crores, 23.44 crore has 
been deposited in ESCROW account 
of DM, Kanpur Nagar by the 
Industrial Development Department. 
The remaining EC will be deposited 
by UPPCB after the recovery of EC 
from 6 erring industries.  RC has 
already been issued against erring 
industries for the recovery of EC  

RECOMMENDATIONS 

In view of the above, we recommend as follows: 

1. With regard to the safe disposal of chromium dump at
Rania, Kanpur as ordered by Hon'ble Tribunal in O.A. No.
200/2014 in RE: M.C. Mehta vs Union of India & Ors., neither
a single truck load has been shifted to the nearby operational
TSDF nor the penalty for non-compliance of this order has been
paid. The Chief Secretary, UP may be directed to take
concrete actions regarding shifting of chromium dumps
and sort out the matter immediately. He may also fix the
responsibility for inaction. The committee further
recommends serious action in this matter against the
concerned officers. Such action may be by giving adverse
entries to them and also to initiate disciplinary
proceedings against the officers concerned.
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2. In regard to the EC imposed on UP Jal Nigam and
UPPCB for illegal discharge of untreated sewage into
river Ganga, so far, no amount has been deposited. The
concerned departments UPPCB and UP Jal Nigam may be
directed to deposit the said amount without any further
delay. However, the said amount may be subjected to the
final outcome of the Civil Appeal filed by UP Jal Nigam
in the Hon'ble Apex Court.

3. EC of Rs. 280.01 .Cr has been imposed on 6 erring
industries which has not been recovered so far. The
SPCB may be directed to invoke Recovery Certificates
(RCs) and follow up vigorously for recovery of EC from
these units. The State Government has in the meanwhile
sanctioned Rs 23.44 Crores from its budgetary
resources. The State Government may also be directed to
take stringent measures in recovery of this amount and
use this amount in remediation of the contaminated
areas.

4. As far as the heath surveys are concerned in the
contaminated areas, the Health Department has
submitted a report on 11.12.2020 and 15.05.2020 which
are indicative in nature. Principal Secretary,
Directorate of Health, UP may be directed to conduct a
comprehensive study and prepare an action plan so as
to ascertain the exposure and health effects caused due
to chromium dump in the nearby areas, and efforts for
mitigation and prevention of its ill-effects at the earliest.

5. In order to prevent the violations in pollution
norms, a 20 MLD CETP is under construction in Jajmau.
UP Jal Nigam may be directed to expedite the
construction of CETP so that it gets completed in time
bound manner.

6. There needs to be 24x7 monitoring of effluent
treatment in such clusters. Already 122 tannery units in
Kanpur have been closed down for violation of Pollution
norms. The CETPs of such clusters be connected with the
Central Control Room at Lucknow through OCEMS for
24x7 monitoring of environment parameters.

7. Reverse boring is another important area that
needs to be addressed, especially in environmentally
sensitive areas like tannery clusters which are
vulnerable to ground water contamination on the sly.
The tendency of some units to discharge their effluents
by .boring a hole in the ground, thereby contaminating
ground water needs to be quelled with deterrent
punishment. CGWA/SGWA may be directed to take
actions in this regard. The CGWA/SGWA field machinery
needs to be strengthened where the complaints of
groundwater contamination are plenty. A shallow
borewells may be installed around such areas and
regular monitoring of groundwater quality from those
borewells may be undertaken so as to have a check on
contamination levels. Alternately, hydrogeological
contamination studies may also be carried on in such
areas.

8. The Urban Development Department may be
directed to identify and mark Buffer Zone around the
Chromium dump areas.

9. To ensure the proper chromium management
practices in tannery clusters/units, the industries may
be directed to install chromium recovery plants based on
Tamil Nadu model and implement the recovery and reuse
techniques. Also, norms should be very stringent for
discharge of untreated sewage into the drains/rivers.

10. While several alternatives to chrome-based
tanning is available, the industries may be directed to
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exploit the techniques of chrome-free or blending of 
chrome with other minerals for tanning purposes. 
Moreover, the industries must partner with research 
institutes to develop such alternatives. 

11. The use of titanium instead of chromium in
tanning process may result into light and strong leather
which is also biocompatible with human tissues as
proposed by project "TILEATHER" in EU. Such researches
may also be promoted in India to develop chrome free
leather production.

12. The strategies of bioremediation using chromium
tolerant bacteria and/or phytoremediation using hyper
accumulating plants may be promoted as post chromium
dump cleaning process to prevent the leaching of
contaminant in soil and water.

13. The approaches such as "Microbial-based
Phytoremediation" which is based on the association of
metal tolerant bacteria in rhizosphere of hyper
accumulating plant may also be undertaken as post
chromium treatment in highly contaminated
environment.

14. Researches may be promoted for alternative use of
solid wastes from tannery industries. Among the main
applications of solid tannery wastes, the following stand
out production of adsorbent materials, biodiesel, biogas,
biopolymers, applications in agriculture and other
applications involving extraction/recovery of compounds
of industrial/commercial interest, isolation of
microorganisms and production of enzymes and
applications in the animal diet.

15. The approach of secondary recycling may be
explored for recovery of resources and value-added
products synthesis from chromium rich wastes such as
cements, abrasives, glass, tiles, bricks, and pigments.

16. In order to prevent the bioaccumulation and bio
magnification of chromium or other metals in the area,
Health Department may be directed to carryout soil
metal analysis in the agricultural lands near to the
tannery industrial areas.”

5. The report filed on 29.01.2021 on behalf of the State UP in response

thereof is as follows:- 

“1&2……..xxx……………………..xxx…………………………………..xxx 

3. Further, the Chief Secretary, Government of U.P. has also
reviewed the status of compliance through review meetings of
the officials of concerned Departments on 09.07.2020 and
02.12.2020. The Chief Secretary, Government of U.P. also
reviewed the Status of compliance of observations/
recommendations made by the Oversight Committee through its
report dated 23.12.2020 on 28.01.2021. Copies of the minutes of
meetings dated 09.07.2020, 02.12.2020 & 28.01.2021 are enclosed
herewith and marked as Annexure No. 1, 2 & 3.

4. In the review meetings, the status of compliance of the
directions regarding disposal of chromium waste at Khanchandpur,
Rania, Kanpur Dehat was discussed and following progress has been
observed:-
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a. That Uttar Pradesh State Industrial Development
Authority (UPSIDA) has invited e-tenders three times for
disposal of chromium waste dumped near Village
Khanchandpur, Rania, but only one bid was received and the
cost mentioned by bidder was more than the estimated cost in
the DPR prepared by CPCB. Therefore, the bids were not
approved.

b. NEERI, IIT Kanpur, IIT Roorkee, IIT BHU, and IIT Delhi to
provide consultancy regarding revised tender conditions and
cost estimations etc. The decision will be taken by UPSIDA after
the proposals are received from the said institutes. UPSIDA
further informed in the meeting that Indian Institute of
Technology, Kanpur (IIT, Kanpur) has given acceptance to
provide consultancy regarding tender conditions and cost
estimations. Fresh tender will be floated on the basis of revised
tender conditions and cost estimations suggested by IIT,
Kanpur.

c. That the Chief Secretary, Government of U.P. has
directed in the review meeting dated 28.01.2021 that UPSIDA
will get the report regarding technology, cost estimates and
tender document prepared by IIT, Kanpur expeditiously within
one week. After that the report shall be technically examined
by the technical committee under the Co-chairmanship of
Secretaries of Environment, Forest and Climate Change and
Department of Infrastructure and Industrial Development
UPSIDA shall call tender on the basis of technical approval of
the Committee expeditiously, so that the work may be started.

d. That Piped Water Supply (PWS) to the residents of
affected area of Rakhi Mandi, Kanpur Nagar was
commissioned on 15.01.2020. Safe Water Supply
through PWS is being provided since then continuously
to inhabitants of the affected area through 2510 meter
pipe line and 225 household connections.

e. That supply of safe water to the residents of village
Khanchandpur, Rania through Piped Water Supply System has
been started since 15th July, 2020.

f. That in compliance to the directions regarding health
survey in affected areas, the Expert Committee constituted
by Hon'ble Tribunal has submitted its preliminary
assessment report after visiting the sites along with the
methodology for Comprehensive Baseline Assessment
and Mitigation Measures on 28-12-2019. Final report of
Committee regarding Comprehensive Baseline
Assessment and Mitigation Measures is awaited.
Director, Medical & Health Services has informed that in
village Khanchandpur health camps were organized
every Saturday and Sunday from 02-02-2020 to 1403-
2020 and no signs of the adverse health effects of
chromium were found on the patients examined during
health camps. The Chief Secretary, Government of U.P.
has directed in the review meeting dated 28.01.2021

14



12 

that the Principal Secretary, Medical and Health shall 
ensure the submission of report regarding 
Comprehensive Baseline Assessment and Mitigation 
Measures within one month. 

5. That it is submitted that UP Pollution Control Board had
imposed Environmental Compensation of Rs. 280.01 Crore against
06 defaulting industries on 19-11-2019 and Recovery Certificates
(RCs) against the above 06 defaulting industries were issued as
submitted in the previous compliance report. It is further submitted
that the industries responsible for illegal dumping of chromium waste
had filed Original Application Nos. 18, 19, 20, 21 and 22 of 2020
before Hon'ble Tribunal for getting relief against imposition of
environmental compensation by Uttar Pradesh Pollution Control
Board. That Hon'ble Tribunal has disposed off all the connected
cases vide its order dated 28.01.2020 with the following direction:-
"Without expressing any opinion on merits, we direct that the
impugned orders may be treated as a proposal with reference to
which the applicants may furnish their response to the UP State PCB
within two weeks. The UP State PCB may consider the objections of
the applicants and pass an appropriate order within four weeks
thereafter dealing with the matter on merits, in accordance with law".

That it is submitted that prior to imposition of environmental 
compensation upon the industries in question, the Uttar Pradesh 
Pollution Control Board (UPPCB) had issued the Show Cause Notices 
to these industries dated 24.10.2019 whereby time of 15 days was 
allowed to said industries for submitting their reply but none of the 
said industries submitted their reply in the time specified in the Show 
Cause Notice issued by UPPCB. Therefore, the environmental 
compensation was imposed on 19.11.2019 against the industries in 
question. Thus, the industries have obtained above order by 
concealing the facts before the Hon'ble Tribunal. Though U.P. Pollution 
Control Board had filed an application for modification of order dated 
28.01.2020, yet UPPCB has considered the representation of said 
industries in compliance of Hon'ble Tribunal order dated 28.01.2020, 
in interest of justice and the Environmental Compensation imposed 
earlier against these industries had been reconfirmed through 
reasoned order dated 28.05.2020 after considering their 
representations. The copies of the said orders dated 28.05.2020 are 
enclosed herewith and marked as Annexure Nos.- 4, 5 6 7 & 8. 

6. That it is further submitted that the industries responsible for
illegal dumping of chromium waste filed Appeal Nos. 14, 15, 16, 17
and 18 of 2020 before Hon'ble Tribunal for getting relief in the matter
of imposition of environmental compensation against them by Uttar
Pradesh Pollution Control Board. That Hon'ble Tribunal has given
following directions vide its order dated 04.01.2021 and has listed it
for final hearing on 27.07.2021:-

“The persons responsible for dumping such hazardous waste, 
which has contaminated the ground water to the detriment of 
the inhabitants, cannot disown responsibility for liability for 
such damage on the ground of inaction of the authorities or 
closing of the companies. Corporate veil may not be a defence 
to absolute liability for damage to environment. Of course, the 
liability of appellants has to be limited to the violations clearly 
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attributable to them. The State PCB must determine such 
liability specifically, after due opportunity to the 
appellants, preferably within a period of three months 
and till this is done, further coercive measures may not 
be taken. It is made clear that any further proceedings will 
be subject to further orders. 
5. The above observations are for interim relief and are
subject to final order after further consideration. Applications
for interim relief will stand disposed of accordingly."

That it is submitted that UPPCB has again given due 
opportunity to the appellants as per order of the Hon'ble Tribunal 
dated 04.01.2021 and will dispose of the appeals after due hearing 
as per law. 

7. That the ESCROW account has been opened by District
Magistrate Kanpur Dehat, for deposition of funds to be utilized for
removing the dumped hazardous waste and restoration of the
environment and the public health. State Government has transferred
amount of Rs 23.44 Crore to the ESCROW account on 27.03.2020.
The rest amount for remediation of chromium dump site
Khanchandpur, Rania, Kanpur Dehat, could not be deposited in the
ESCROW account due to non-recovery of Environmental
Compensation imposed against the 06 industries, as they have
obtained stay from the Hon'ble NGT on 28.01.2020 and 04.01.2021.”

8. The submission of learned Amicus Curiae are:-

“1. That the Central Ground Water Board may be directed to do a 
detailed mapping of the impugned area. Because the contamination 
has continued unabated since 1976, a larger area may be at serious 
risk of Chromium pollution. 

The water supply project sanctioned for Rania, Kanpur Dehat 
includes 2 tubewells for extraction of groundwater (as per Chief 
Secretary Compliance Report, pg. 3, para 10). It is therefore, 
important for CGWB to conduct a detailed survey of Kanpur District 
and mark zones according to current groundwater quality. 

2. That Emergency Action needs to be taken for checking further
leaching of Hexavalent Chromium due to coming Monsoons. The
open dump site has to be covered (waterproofed) and bunds/
boundaries should be constructed around it to avoid inundation of
rain water.

The Hon’ble Tribunal had passed the following directions vide 
order dated 15/11/2019 that: 

“17. The stand of the State of UP shows that it is being 
understood in certain quarters that during monsoon any 
pollution load, including sewage or any other polluting 
effluents can be discharged in the water bodies/rivers which 
is clearly against the mandate of Section 25 of the Water 
(Prevention and Control of Pollution) Act, 1974. The CPCB 
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may need to issue an appropriate direction to ensure that 
such illegality does not take place anywhere in the country.”  

3. That the water supplied to Rania, Kanpur Dehat must be
checked for quality and quantity assessment (as it is still provided
@ 5 tankers/day). It may not be safe to provide drinking water
directly from tubewells. According to the Compliance Report dated
11/6/20 by Chief Secretary,

“The safe water supply to the affected areas by direct 
pumping of the tubewells is proposed to be started by 15th

July 2020.” 

4. That it is pertinent to bring to your kind notice, order dated
15/11/2019, (para 14, pg 10) wherein the Hon’ble Bench directed
that:

“14. With regard to supply of potable water in the affected 
areas, such supply should take care of not only drinking 
purposes but also other purposes. It is well known that 
adverse effect on health is not only by drinking 
contaminated water but also on account of bathing or 
cooking and also on account of it being part of the food 
chain. It is necessary to put the concerned inhabitants in the 
area to notice of adverse consequences of use of contaminated 
water and placing the data  of contents of water quality on 
website of the State. The affected area  should also be 
delineated and put in public domain.”  

The State must provide water not only for drinking but for other 
household activities and cattle feeding. 

The impugned area should be delineated and dangers of such 
contamination may be displayed at public places to generate 
awareness amongst the residents & tourists. 

5. That Action Plan for removal of Chromium waste should
incorporate Occupational Hazard, as mining of legacy waste and
transportation may expose workers/ labourers to serious health
risk.

6. That Status Report on sealing of handpumps/ tubewells in
the impugned area may also be furnished.

7. That the Hon'ble Tribunal had passed directions to specify
norms for Tender processes. This must be executed with immediate
effect to avoid further delay in starting restoration projects.

8. That the Hon'ble Tribunal vide order dated 27/9/19 had
directed that:

“13. (ii) The Chief Secretary, UP, may ensure that untreated 
sewage is not discharged in River Ganga and pending a 
permanent solution, at least temporary arrangement by way 
of phytoremediation, bio-remediation or any other technology 
is done to disinfect/treat water before the same is discharged 
into the River Ganga.”  
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Similar direction was reiterated vide order dated 15/11/19, that: 
“19 (vi) CPCB may issue appropriate directions to ensure that 
no authority allows discharge of polluted sewage or polluted 
effluents directly into a water channel or stream in violation of 
law even in monsoon and also the standards for faecal coliform 
are duly maintained.” 

As noted above, Status Report on temporary arrangements of 
disinfecting drains/ water bodies may also be submitted by the 
State. It is most urgent to treat streams/ drains before monsoons to 
avoid discharge of pollutants in River Ganga. 

9. That the Compliance Report of CPCB (dated 14/7/20) noted
that:

“It is submitted that none of the authorities have yet deposited the 
levied Environmental Compensation with CPCB till date as per the 
direction of Hon’ble NGT.” (as was directed vide order dated 
15/11/2019).”

9. During the hearing, it is pointed out by learned Amicus that from

the website of the UP State PCB it is clear that apart from the above 

hazardous dump sites, there are other dumps as follows:- 

1. Nauraiya Khera-Kanpur
2. Juhi Bahuraiya-Kanpur
3. Panki Industrial Area – Kanpur
4. India Pesticides Ltd, Deva Road- Lucknow

 Details of the above are as follows:- 

1. Nauraiya Khera-Kanpur

 Ground Water contaminated due to chromium.
 Industries nature- Steal welding, Electroplating, Powder

coating, Metal Phosphating, Sodium hypochlorite trading
unit, Lead Acid Batteries. Site used for dumping for last
20-25 years.

 Area-600 Sq. ft.

2. Juhi Bahuraiya-Kanpur

 Water at Juhi Baburaiya contaminated upto 100 feet & 60-
70 feet slightly yellow and greenish.

 Water at 120 feet was found clear.
 Industries nature – Mainly BCS industries,
 Area 5-6 acre land.

3. Panki Industrial Area – Kanpur

 Water upto 50 feet contaminated.
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 Nature of Industry- Dyes, Foundries, Tannery, Cotton,
Textile, Carpet.

 Site coverage- 10 acre of land

4. India Pesticides Ltd., Deva Road- Lucknow
 Nature of Industries – Pesticide (technical).
 Area covered- 2 acre.
 No more pesticide waste is dumped.

10. It has also been pointed out that there are reports of mercury being

present in ground water which necessitates cumulative impact study of 

the area in terms of possible adverse effect on food safety and health.  

There is also need for multispecialty health facilities for the affected 

inhabitants.  Even though as per earlier health studies there is no adverse 

effect seen, in reality people are suffering from Cancer, Diabetes and other 

diseases on account of pollution.  The study, thus, needs to be more 

credible.   

11. Accordingly, in the light of above discussion, the State of UP may

take further remedial action. Remediation of hazardous waste sites 

departmentally may be explored, as tender process has not succeeded in 

the last several years and the dump sites have been in existence for the 

last 45 years which continue to be hazard to the lives of the inhabitants. 

The additional sites pointed out above may also be remediated. This needs 

to be tackled on emergency basis at the highest level in the State and 

monitored at the level of the Chief Secretary and also the Oversight 

Committee. CPCB may be consulted in the process for the remedial action 

which should be as per rules. The action plan may also ensure provision 

for water supply to all affected areas. Further, it must be ensured that 

contamination does not affect the food chain.  The stand of the State of UP 

with regard to compensation is not as per earlier order dated 15.11.2019, 

para 13. If the amount is not recovered from the companies for want of 
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effective legal steps for recovery within reasonable time, liability of the 

State for its negligence and inaction will continue. 

12. The report discussed above, only relates to scientific disposal of

chromium dumps at three locations. Nothing is mentioned about the 

second issue of continued pollution by tanneries as well as discharge of 

untreated sewage into the irrigation canals and drains at and around 

Jajmau. Requisite remedial action may now be taken expeditiously and a 

report furnished alongwith the further action taken report on remediation 

of dump sites with compliance status as on 30.06.2021, by 15.07.2021 by 

e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.  

List for further consideration on 04.08.2021. 

A copy of this order be forwarded to the CPCB, Chief Secretary, UP, 

UP State PCB, and the Oversight Committee headed by Justice S.V.S. 

Rathore, former Judge of the Allahabad High Court by e-mail for 

compliance. 

Adarsh Kumar Goel, CP 

S.K. Singh, JM 

Dr. Nagin Nanda, EM 

February 08, 2021 
O.A. Nos. 985/2019 & 986/2019 
A 
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Central Pollution Control Board
Regional Directorate (North) Lucknow

Compliance Verification Report of 36 MLD CETP,.Iajmau, Kanpur, UP

01. Background: In compliance of Hon'ble NGT order dated 08.02.2021 (OA No. 985/2019 and

98612019) and in pursuarrce of HO letter No. B- l9l I4AIGT/WQM-Il/ CPCB 12019-2012279, dated

16.06.2021. monitoring of 36 Ml-D CETP, Ja.irnau. Kanpur was carried out by a'leanr of CPCB.

RD. Lucknow on 30.06.2021. The observations made by the Team are summarised below:

02. About CETP Jajmau:
CIr'fP Ja,jrnaLr was setLrp in December 1994 with totaltreatment capacity of 36 MLD wherein as per

design 9 Ml.D tannerv ef fluent is to blended with 21 Ml.D sewage in a ratio of l:3 (el'fluent:

sewage). The CEI'P is beirrg operated by Ganga Pollution Corrtrol tJnit of [JP.lalNigarn.'Ihe CEI-P

opcratcs on TJASB based treatnrcnt system u,lrere elflrrcnt treatecl bv anaerobic fbllor.led b1'aerobic

(post-treatnrent) process is sent to irrigation channel lbr irrigation olcrop lands and excess goes to

River Ganga. Bef,ore discharging treated effluent frorn 36 MLD CETP, it is mixed with treated
' efllucnt o1'130 Ml.D STP at l-frPH (T'reated Eflluent Pump lJouse) and then pLrrnped to Irrigation

Charrnel. Further the treated effluent of 43 MLD Sl'P and 5 MLD S-fP is also purnped to irrigation

chanrrel uhere all treated elfluent fronr these three S-fPs (05 Ml.l). 130 MLD and 43 MLI)) get

rnixed thoroughlv in irrigation channel. Allthree S'I'Ps were fbund operational on the day ol'visit.

l-he CIITP cornprises ol': Screen & Grit Clrarnber for raw tannery effluent ) Equalization Tank )
Purnping ) Mixing Tank (Adding domestic waste water frorn separate channel) ) Purnping )
UASB Reactor - I &ll ) Collection Well )Pre-Aeration Tank (HRT- 30 min) ) Clari-flocculator
- I& II) Final OLrtletol'CI:'fP) TEPtI (Treated [:lfluent Punrpirtg IloLrse)) Irrigatron Canal.

03. C)bservations:

l. l-he CEl'P was ftrund operational without an)' consent fiorr LJPPCB.

2. During nronitoring. the florv in tannery & dornestic efflLrent channel reaching to the CETP was

recorded by the teanr on V-notches installed at inlet channels at intervalof everv 2 hours ( l0:00

AM to 4:00 PM).'l'he average florv during visit is tabulated as below:

Date Average Flow
in Tannery Channel

of CETP (MLD)

Average Flow
in Domestic Channel

of CETP (MLD)
30.06.2021 15.43 23.18

3" 'l'he above data shows that the CETP is receiving excess effluent from tannery units (15.43

MI-D) against designed capacity of 9 Ml.D. It is pertinent to point out here that all the CFr'fl']

merlber units are allowed to operate at reduced capacity of 50%.

4. The nrechanical screen installed at inlettannery channel of CETP was found operational.

5" Flow meters installed at inlet of tannery channel. outlet of CETP & TE,PH were found defunct.

6. Flow meters were not installed at the outlet of any of 3 STPs before being discharge into

irrigal ion c han ne l.

7. '['he conrposite satnplcs lvere collected fiom'l'anrtery Inlet. Dornestic Sewage Inlct. Mixing
-l'ank of CETP. Outlet of I.,lASB. [:inal outlet ot'CI:'l-P. afier'l'l:Ptl (alter mixing r.iith 130

Ml-D STP) and Irrigatiorr Channel/Canal luficr mixing of ull treuted clfluent Jitm ('E'[P &
SIP.s/. The results are surltrarized in Tablel.

Page 1 of 5
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8. -lhe tannery effluenl coming frorn membcr units received at Cti'l'P irrlet is not confonning to
the prescribed norms of TJPPCB w.r.t Total Chromir.rm and'fSS (T. Chrorniurn- 132 rng/l

against l0 rng/1,'fSS- 7701 mg/l against 600 rng/l). This indicates that PE"fl'}s installed at the

mernber tannery units are not adequate to achieve the prescribed norms of CETP inlet or not

being operated properly.

9. It is important to note that Total Chromium has been detected in sarnple of domestic sewage

inlet at CF:TP ('f. Clrrorniunr- 3.6 rng/l) lvhich indicates that the Chronrium laden water/sludge

is being discharged in domestic sewers at Ja.jmau, Kanpur.

10. CIITP Inlet (afier mixing of 1-annery effluent with dornestic servage) is also not conforming to

the prescribcd norms o1'tlPPCB w.r.t Total Chrorrium and TSS (1'. ChrorniLrrn- 16.8 rng/I.

against 4 rng/l and 'l'SS- 1005 rng/l against 600 rng/l).

IL As per anall'sis repo(. no significant reduclion in'l'l)S and FI)S has bccn tirund afier tJASU

treatrnent (l-D5-4449 rng/1. FDS-4080 rng/l against 4964 r'ngll and 4516 rng/l at rnixing tank.

res pect ive ly ).

12. Outlet efTlucnt of CEI'P is not cornpl.l'ing with CETP Discharge Standards (MoEF & CC

Notified) w.r.t TSS ( 146 mg/l against 100 mg/l). FDS (4174 mgll against 2100 mg/l). Chloride
(l990rng/lagainst l000rng/l).SLrlphide(ltl2rng/lagainst2nrg/l).COD(43lrng/lagainst250
rng/l). BOD (184 rng/l against 30 nrg/l). and Total Chromir,rm 8.4 mg/l (agairrst Cr-r- 2 rng/l &
Cr'"- 0.1 mg/l). This indicates that the cornplete treatment systerr at 36 MLD CETP Ja.irnau,

. Kanpur is not adequate to treat tannery effluent received with very high 1'SS and Total

Chromir.rrn values.

13. Afier mixing oltreated elfluent of 130 Ml-D STP lvith treated cfllLrent of 36 Mt-D CLr'IP. FDS

was tbund 1822 rng/l which is cornplying r.vith CETP Discharge Standards (MoEF & CC

Notitlcd).
14. Treated etfluent at lrrigation Canal (After nrixing of CE'I'P & all SI'Ps) is not complying with

C[r-lPDischargeStandards(MoEF&CCNotified)w.r.tTSS(llTnrg/l against l00mg/l).Oil
& Grease (13.8 nrg/l against l0 rng/l), BOD (76.4 nrg/l against 30 rng/l), and Total Chronriurn

(6.6 rng/l against Cr'r- 2 nrg/l & Cr'('- 0.1 nrg/l).

15. I-rcatcd ctflucnt at Irrigation Carral (AIter nrixirrg of Cl:-T'I'}& all S.l'Ps) is also not cornplf ing

lvith S-f P Discharge Standards as per NCT Order w.r.t T'SS ( I I 7 mg/I, 20 mgi l). Total nitrogen

(89.91 rng/I. against l0 rlg/l). COD (212 mg/|, against 50 mg/l). BOD (76.4 mg/|. against l0
nrg/l). and Fecal colilbrms (450 against 230).

0{. Conclusion:

l. The CIITP is operational without any consent frorn UPPCB.

2. All inlet & outlet digital flowmeters installed at CET'P were found defirnct.

3. Tannery effluent received at CETP inlet was not confbrming to tlre UPPCB prescribed norms

"r.r.t 
l'SSarrd'lotal ChrorriumrevealedthatthePLr.l-Psirrstalledatmenrberunitsoltanncryare

not adequate/proper firrrction ing.

1. l-he 36 Mt-D Clrl'P at Ja.irnau. Kanpur is overloaded u'ith tanncrv efflucnt at inlet olC[:'I'P u.r.t
quality & quantity.

5. l'he treated etfluent (befbre rnixing with 130 Ml-D STP) is not complying with CETP Discharge

Starrdards (MoL.F & C('Notifled) rv.r.t.-ISS. FDS. Chloride. Sulphide. COD. BOD. and Total

Chronriunr horvever. is complying w.r.t. FDS alier mixing rvith treated effluent of 130 Ml,D
S P.

6. Treated effluent at Irrigation Canal (After mixing of treated effluents of CETP & all STPs) is

also not complying w.r,t TSS, BOD, Sulphide, Oil & Grease and Total chromium of CETP

notified discharge Standards of MoEF & CC.

Page 3 of 5
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7' Treated eff-luent at lrrigation canal (After rnixing of treated effluents of cE'l'p & all S.l.ps) is
also trot complying w.r't'l'SS.'l'otal Nitrogen, coD. BoD and Fecal colilbnns of STp disclrarge
standards as per NGT order which revealed that the complete treatment systems at Jajrnau.
Kanpur needs immediate attention. occurrence of Total chromium in treated effluent being
discharged for irrigatioll purpose is highly dangerous for animals and human using this water in
nearby areas.

8' Significant presence of 'rotalchromium in dornestic sewage directl,v indicates that tannery units
operated in Ja.irnau, Kanpur area are discharging chrome bearing effluent and sludge in domestic
sewer line or unauthorised tannirrg activities are being done in the area.

05. Name, Designation & Signature of Inspecting Officers:

l. Dr. Vijya Singh. RA Ilt. CpCB, RD. LLrcknow

Dr. Ashutosh Tripathi. RA lll. CpCB. RD. Lucknow

Sh. Prateek Srivastava, JRF, CpCB, RD, Lucknow

)

-). ,ffi05. Recommendations:

Based on observatiotls of the inspection team, sLritable direction may be issuecl to thc mernber units
of the CETP and CETp management.

l,^ol, l, ,L
(R. K. Sirtgl ',1 al>P^9

Regional Director
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Photo Galle
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Centrat Pollution Control Board
Regional Directorate, Lucknow

INSPT'CTION REPORT OF 70 KLD CCRP, JA.IMATJ, KANPT-]R., UTTAR PITAI)ESII

1.0 Background: In pursLrancc ol' Otflce Order No. RD-l-/TcchNGRBA/S.'l'.P./2021-
2213281100-l0l datcd OL).06.2021. 70 Kt.D CCRP at Wajidpur" .la.irrrau. Kanpur was visited on

17,06-2021 fbrconrpliance rcritication.'l'hcsalientleatr-rrcsandohservationareasbelou:

2.0 Salient features:

1 Name/Location of Plant 70 KI-D CCRP, Wajidpur. Jajmau.

Kanpur

2. Coordinates (Latitude & Longitude) 26.41773.80.42094

-). Date of monitoring 17.06.2021

4
Name of the Contact Person

Contact details (Mob. I:-ntail)

Dr. R. K. Singh. Executive Engineer.
Kanpur Nagar Niganr
Mob:8601800828
Mr. .litendra Kumar l)andcy. I{evcnuc
Inspector (l/c), Kanpur Nagar Nigam
Mob: 85281 39130

5 Year of commissioning .lanuary 2007

6
Operational,Non-o perati onal

(Reason if non-operational)
Operational

7. Number of Member Units
I 1 7. Active units in last 6 months - l0-
l2 (as reported by CCRP
Representative)

u.

Pre-treatment il' any. details
( Screen. Equalization I'ank/pre-settl ing

tank)

Screen & lrqualization

9.

Process of Chrome Recovery:
-l-he 

exhausted Chrome tanned liquor collected lrom various tanneries and transported

throLrgh nrini tankcrs Lrp to thc (lommon C'hromc Rccovery' I'}lant (CCRI'}) is lbd at the Inlct
o1' Screen provided at Storage 'Iank. 'I'he chrome liquor 1'rom Storage 1'ank goes to
I:qualization1'ank by' gravity lbr homogenization and then pumped to Coagulation '['ank. In

order to increase the pH of chrome liquor in between 8.0 to 8.5, Mg(OH)z slurry is also

purntped to Coagulation Tank fiom Alkali T'ank. From Coagulation Tank chrome liquor goes

to Settling'fank lbr solid-liquid separation.'l-he suspended solids (chrome hydroxidc) gct

setllcd in hopper bottclnr and supernatant liorn Settling'fank is discharged through over flow
weir tbr further treatment in CETP. Settled sludge is periodically withdrawn and collected
in Sludge Collection Tank.

70 KLD CCRP Jajmau. Kanpur (17.06.2021) Page I of6
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Sludge from Sludge Collection 'fank is pumped to Centriluge fbr de-watering up tt.r

required level and is discharged thror"rgh gravity irrto Sludgc Dissolr-rtion 1'ank in whiclt
concentrated Sulphuric Acid is pumped fbr proper dissolurtion of sludge. pH ol'Sludge
dissolution tank is maintained in between 2.5 to 2.8 for regcneration of CrzOr. Regenerated

chrome is pumped to Regenerated Chrome Storage 
-l'ank fioni where it is to be given tcr

tanneries for reuse.

10. Flow diagram of CCRP (to be attached) Enclosed as Annexure-l

ll Designed Capacity (KLD) 70 KLD (2x35 KLD)

12. Utilized Capacity (KLD)
Varies tiom 1.451 KLD tt-' 7.477 Kl.D
( l- I 5th .lr-rne. 2021 (As per logbook).

13. Actual treatment (On the day of visit) Flow meter not installed

14.
If operating under designed capacity, give

reason

l5
F low meter/v-notch at Inlet ol'CCRI, &
reading

FlowmeteriV-notch not available

16
Irlow meter/v-notch at Outlet of CCRP &
reading

Flowmeter/V-notch not available

17.

Fresh water supply source (in CCRP
premises) if any, details (source, water

consurnption status. logbook, meter)

Tube well, Flowmeter not installed

18.

Compo nents of(

tst, Nt

CRP:

Name of Unit Nos. Capaciry'

t. Storage 'l'ank
2 35 mreach

2. Equalization Tank 2 35 rn3each

3. Coagulation T'ank 2 1.50 m3each

4. Atkali Preparation'l'ank 2 4.0 rnleach

5. Settling Tank 2 8.0 mleach

6. Sludge Collection Tank 1 6.4 m3

7. Sludge Dissolution Tank 2 2 m3each

8. Acid Storage'l'ank 2 1000 t-trs.

19.

Raw effluent (CCRP inlet / equalization tank) and Treated lrff]uent (CCRP outlct)
characteristics in terms of hexavalent chromium and l'otal chromiunt are given below:

Sl. No Parameter Unit Inlet Outlet
I PII 3.74 7.86

2. Chron'rium - VI mc/l BD[- (i.e, < 0.1 BDL (i.e, < 0.1
a
J. fotal Chromium ms/l 16ti0 0.32

70 Kt,D CCRP Jajmau, Kanpur (17.06.2021) Page 2 of6
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20. Disposal of Effluent after Chrome Recovcry
Sent to Inlet (Raw tannery efll1uent

channcl ol36 MI-D CI':l-P. .laimau.

Kanpur)

2t
Operation and nlaintenance of CCRP

( Satisfactory/unsatisf actory )
[Jnsatislactory

22.
Agency' firr opcration and maintcnancc ol
CCRP

Nagar Nigam Kanpur

23. Operation through Sub contractor, if any No

24. Power requirement Record/information not avai lable

25.
Status of power availability for uninterrupted

and continuous running of CCRP
24 hrslday

26. Standby arrangement lor power. if any No
27. Annual expenditr-rre on O&M of CCRP Rs 70,000 approx/month

28.
Consent fiom State Pollution Control
Board/Pollution Control Committec or not

Consent not available

29.
Mode of raw ef flucnt reaching to CCRP fiorr
tanneries

-l-hrough mini tankers

30.
Proposed augmentation or upgradation of
capacitv. i1'any

No

3l
Status ol- maintcnance o1' log Books (inlet

&outlct 11ow'. punrp operations. elcctricity.
maintenance / breakdown maintenance)

Proper logbook not maintained

)2.
Status of Skilled/trained Manpower

(operation & laboratory)

A Revenue Inspector is I/c of the plant

and one (01) operator

JJ. Pictures: on page no 5 & 6

3.0 Observations:

( I ) The CCRI'} is not having valid consent fiom UPPCB. Record of authorization fbr disposal ol'
hazardous slr-rdge was also not provided during visit.

(2) The CCRP is operated by' Kanpur Nagar Nigam and a representative was present at the site

during visit.
(3) It was inlbrrned that thc chrome recovcrv systenr is operatcd intermittently dcpcnding on the

receipt o1'chrome liqr"ror liom the tannery units (sufficient quantity of chrome liquor is ensured

befbre running).
(4) 'l-he exhausted chrome tanned liquor collected lrom various tanneries is transported through

tankers to the CCRP.
(5) On tlie day of inspection. The CCRP was operational. samples liom the equalization tank and

the treated effluent from settling tank were collected to quantify the chromium concentration.
(6) Poor record keeping was observed during visit. The logbook was not maintained lor treatment

of chrome liquor.
(7) 'fhe existing logbook at CCRP indicates that the plant is operated in thc range of 2.07o/o-

10.68% (depending on receipt ol'exhausted chronre tanned liquor) of its designcd capacity of
70 KI-D

70 KLD CCRP Jajmau. Kanpur (17.06.2021) Page 3 of6
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(8) Receiving only 1.5 to 7.5KLD exhausted chrome liquor from member units revealed that nlost
of the member units are not giving liquor to CCRP for chrome recovery. The domestic sewage

channel at inlet of CETP 36 MLD is also receiving significant amount of Chromium.
'I'herefbre, possibility of discharging unrecovered chrome liquor/effluent to drains/R. Ganga

cannot be ruled out.
(9) F-low meters were not installed at the inlet/outlet of the CCRP to measure the untreated/treatcd

volume of effluent.
( I 0) The analysis result of the samples (Sl. No. I 9, page no. 2) shows that hexavalent chromium is

insignificant (< 0.1 mg/l).

4.0 Recommendations:

( 1 ) The CCRP management shall obtain valid consent lrom UPPCB.
(2) Hazardous waste disposal authorization shall be obtained (if already available, acopy shall be

made available).
(3) Electromagnetic flow meters shall be installed at the inlet and outlet of the CCRP and a proper

logbook shall be maintained. Proper logbook for raw chrome liquor received by member units
shall also be nraintained by the CCRP.

(4) All records related to the CCRP shall be always made available at the plant fbr authorized
representative of CPC B/SPCB.

(5) Suitable operating ofllcer with scientiflc/technical exposure in relevant field shall be deputed
fbr operation/functioni ng of CC RP.

(6) As reported. there are more than fbur hundred (400) tannery units operational in the area"

however as reported, only I l7 of them are members of the CCRP. Arrangement fbr expanding
the membership to all chrome related units shall be made by Nagar Nigam Kanpur / UPPCB to
optimally utilize the capacity of the CCRP.

(7) In view of CCRP operating under capacity. UPPCB shall ensure that all the member units musr
supply 100% of their exhausted chrome tanned liquor to the CCRP on the basis of consented
capacity of each member unit. Sufficient volume of exhausted clirome tanned liquor will ensure

continuous operation of the CCRP at optimum capacity.
(8) UPPCB may ensure that chrome tanning units shall not be allowed to operate without being a

member of the CCRP and delivering their exhausted (surplus in case of units having their
individual chrome recovery plant) chrome liquor to the CCRP.

5.0 Name, Designation & Signature of inspecting officers of RD (N), CPCB, Lucknow

i. Er. Ram Balak Singh. Sci. 'C'. 
't*o"f,- 1. .,,

ii. Sh. Sumit cung*ul, .lRr 
- 

I ?i 1 i;'"' 
ll'.1., 

'" 
''

6.0 llecommendations of RD Lucknow

Based on observations made by the inspection team, appropriate corrective action shall be taken by
the CCRP management and suitable directions may be issued to the CCRP operating agency and/or
I.JPPCB.

/l4,1,',rC
l\ lm/

(R. K. Singh tt-'('i
Regional Director
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Sl Lrdge Dissolution -l-ank

70 KLD CCRP Jajmau, Kanpur (11.06.2021) Page 5 of6

Photo (iallcry of 70 KLD CCIII' at .la.jmau, I(anpur

Pic. l: Irntrv gatc of-CCRP Pic. 2: Storage tank cum Collection/equalization tank

ru

rtrkrw

Pic. 3: Alkali 'lanks Pic. 4: Coagulation Tarrk

Pic. 5: Settling tank
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Pic.7: CCRP Pic. 8: Sludge Collection Tank/ Sludge Drying Bed

Annexure-l

Pr"ocess Florv Chart for Corrrmon Chroilre Rerorerl-Plaut at {Aim$,ql, Kanpur.

Screeu St"-rase T&lk pqualez*tion Tank Alk-ali Prep aratrr'..n Ta::l;

Exhausted Chromr

Liqurrr ifrrrrn Tanneries) To CETF
C':agulati.on Tatrk

Acid storaee Tsnk

Sludge Ceutri.fuge Sludge Coliectreu Tailk
Chroure stolage Dissclutiolr Tauk
Taril:

70 KLD CCRP Jajnrau, Kanpur 117.06.2021) Pagc' 6 ol6
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